Action Taken Report
In the matter of Original Application No. 33 of 2019

Residents of Shubh Dales Housing Society, Rudrapur
Vs
State of Uttarakhand
In compliance of the order passed by the Hon’ble National Green Tribunal,
Principal Bench, New Delhi on dated 16.01.2019, inspection of the site was carried out by
the officials of Regional Office, Uttarakhand Environment Protection and Pollution
Control Board, Kashipur, Distt. US Nagar on dated 30.01.2019. Representatives of Shubh
Dales Housing Society were also present during the inspection. Detailed inspection report

is enclosed as Annexure-1.

As per inspection report:

1. During the inspection it was observed that M/S Shubham Foods and M/S Jaigurudev

Industries are situated in residential area.

2. M/S Shubham Food, Khasra No. 133, Kichha Road, Rudrapur was in operation. Unit is
engaged in manufacturing of rice. The unit has not appropriate arrangement for control of
rice husk and dust generating from the milling process, which is causing dust problem in
nearby residential area .Air quality monitoring were conducted at premises of house no.
27 and RSPM concentration showed 181.9 microgram per cubic meter, which is above the

prescribed limit. The unit is operating without consent to operate of the Board.

3. M/S Jai Gurudev Industries, Near Shubh Dales Housing Society, Kichha Road,
Rudrapur is engaged in manufacturing of agriculture equipments through cutting,
welding, spray painting processes. The unit has not obtained consent to establish and

consent to operate from the Board.




4. Considering the violation of environmental norms, the State Board has issued closure
orders to M/S Shubham Food, Khasra No. 133, Kichha Road, Rudrapur, Distt. US Nagar
and M/S Jai Gurudev Industries, Near Shubh Dales Housing Society, Kichha Road,
Rudrapur, Distt. US Nagar on dated 21.02.2019 under section 33(A) of the Water
(Prevention and Control of Pollution) Act, 1974 and section-31(A) of the Air (Prevention
and Control of Pollution) Act, 1981. Copies of closure order issued on 25.02.2019 are

enclosed as Annexure-2 & 3.
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Annexure-1
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To,
M/s Shubham Food
Khasra No. 133, Kichha Road
Rudrapur, Dist- Udham Singh Nagar

Directions under section-33
Act, 1974 and section-31(A)

WHEREAS, the Central Government has made the Water (Prevention and

Control of Pollution) Act,
19781, and vide provisions

(A) of the Water (Provention and Control of Pollution)
of the Air (Prevention and Control of Poliution) Act, 1981.

1974 and the Air (Prevention and Control of Pollution) Act,
of these Acte every water/air pelluting industry/unit is required

to obtain Consent to Establish and Consent to Operate from the State Pellution Contral
Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment
and preventing and abating environmental poliution, the standards for discharge of
environmental peliutants from the industries, operations or processes, have been specified
under the Environment (Protection) Rules, 1986; and it is mandatory to every industries,
operations of processes of keep their effluentiemission quality within the specified norms all
the ime; and

WHEREAS, as per section-25 of the Water (Prevention and Control of
Pollution) Act, 1974 and section-21 of the Alr (Prevention and Control of Poliution)
Act, 1881, it is the mandatory requirement for any industry, operation or process, or any
treatment and disposal system or any extension or addition thereto, which is likely to
discharge sewage or frade effluent into a stream or well oF sewer or on land/emit air
emission; to obtain prior Consent from the Board: and

WHEREAS, in the matter of Original Application 33/2019 befare the Hon'ble NGT
(Residents of Shubh Dales Housing Scciety, Rudrapur Vs State of Uttarakhand), Hon'ble
Tribunal passed the order thal the SPCB will take appropriate action in accordance with faw
and;

WHEREAS, the inspection of the site was carried out by officials of the Regional
Office, Kashipur of this Board on 30.01.2016 in presence of representatives of the housing
society and found that.-

1. You are operated the rice mill adjacent to the residential colony and have CCA
up to March 31, 2017

2. You have not provided any dust control system for abatement of dust and
husk generated from the operation of the mill,

3. Respirable Suspended Particulate Matter (adjacent fo the roaf

house) was found above the prescribed norms (181.9 microgram/cubic meter).

As such it is evident from above observations that the Unit
with the provisions of the Water (Prevention and Control of Polly

of neighbouring

has not complied

tion) Act, 1974 and

the Air (Prevention and Control of Pollution) Act, 1981; and is in operation without
Air Pollution Control System and without CCA of the Board,
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AND NOw THEREFORE, in view of abave observations, and in exercise of the
power conferred under Section-33(A) of the Water (Prevention and Control of Pollution)
Act, 1974 and Section-31(A) of the Air {Prevention and Control of Pollution) Aci, 1981, as
amended thereafter, with approval of the Competent Authority of the Boarg, you are
hereby directed to close down the rice mill with immediate effoct.

In case of default in compliance with the above directiors by the Unit, the UEPPCE
will be constrained to initiate appropriate actions Aagainst the occupier(s) of the Unit
without giving any further natice, in accordance with pravisiens of the aforementioned Acts.

usmaﬁngéng;nv

The Chairman, UEPPCE, Dehradun for king information please.

District Magistrate, US Nagar for information and arrange lo compliance please,

3 Sub Divisional Magistrate, Rudrapur, District Udham Singh Nagar for striet
compliance of the above direction.

4, Pragram Director, SPMG, NGRBA, 117-Indira Nagar, Dehradun for kingd
Information pleasa.

5 Managing Director, Uttarakhand Power Corporation Ltd., Urja Bhawan, Kanwali
Road, Dehradun {Uttarakhand) for king information and request fo issue necessary
instructions to concern.

B, Executive Engineer, Uttarakhand Power Corperation Ltd, Rudrapur, for
disconnection of electricity of the unit,

¥ Regional Officer (l/c), UEPPCB, Regional Office, Kashipur (US Nagar) for strict
compliance of above directions.

8. Dr Rajemdra Singh, ASO 1o submit the action taken report before Hon'ble NGT by

e-mail,
MEMBER %AR‘!

8, Consent File/Guard file,
Qu L~

Copy ta:

[y

-
‘d!

Scanned by CamScanner

Page 5




Annexure-3
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To,

Mis Jai Gurudev Industries

Near Shubh Dale Housing Society
Kichha Road, Rudrapur,

Dist- Udham Singh Nagar

Directions under section-33(A) of the Water (Prevention and Control of Pollution)
Act, 1974 and section-31(A) of the Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS, the Central Govemment has made the Water (Prevention and
Control of Pollution) Act, 1974 and the Air {Prevention and Control of Pollution) Act,
19781, and vide provisions of these Acts every water/air paliuting industry/unit is required
1o obtain Consent to Establish and Consent to Operate from the State Pollution Control
Board, and

WHEREAS, for the purposes of protecting and Improving the quality of environment
and preventing and abating environmental poliution, the standards for discharge of
environmental pollutants from the industries, operations or processes, have been specified
under the Environment (Protection) Rules, 1986; and i is mandatary to every industries,
eperations or processes of keep their effluent/emission quality within the specified norms all
the time; and

WHEREAS, as per section-25 of the Water (Prevention and Control of
Pollution) Act, 1974 and section-21 of the Air (Prevention and Control of Pollution)
Act, 1881, it is the mandatory requirement for any industry, operation or process, or any
treatment and disposal system or any extension or addition thereto, which is likely to
discharge sewage or trade effluent into @ stream or well or sewer or on landfemit air
emigsion; to obtain prior Censent from the Beard: and

WHEREAS, in the matter of Original Application 33/2015 befere the Hon'ble NGT
{Residents of Shubh Dales Housing Society, Rudrapur Vs State of Uttarakhand), Hon'ble
Tribunal passed the order that the SPCB will take appropriate action in aceordance with taw
and;

WHEREAS, the inspection of the site was carried out by officials of the Regional
Office. Kashipur of this Board on 30.01.2019 in presence of representatives of the housing
society and found that:-

1. You are operated an industry for manufacturing of agriculture equipments by
process of welding, Cutting, Spray painting adjacent to the residential colony.
2. You do not obtained any Consent to Operate from the Board.

As such it is evident from above observations that the Unit has not complied
with the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981; and is in operation without
Air Pollution Control System and without CCA of the Board.
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AND NOW THEREFORE, in view of above observations, and in exercise of the

power conferred under Section-33(A) of the Water (Prevention and Control of Pollution)
Act, 1974 and Section-31(A) of the Air {Preventicn and Conirol of Poliution) Act, 1981, as
amended thereafler, with approval of the Competent Authority of the Board, you are
hereby directed to close down the rice mill with immediate effect.

In case of default in compliance with the above directions by the Unit, the UEPPCB

will be constrained to initiate appropriate actions against the occupier(s) of the Unit
without giving any further notice, in accordance with provisions of the aforementioned Acts.

MEMBER SECRETARY

Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, US Nagar for information and arrange to compliance please.

3 Sub Divisional Magistrate, Rudrapur, District Udham Singh Nagar for strict
compliance of the above direction.

4, Proegram Director, SPMG, NGRBA, 117-Indira Nagar, Dehradun for kind
Information please.

5. Managing Director, Uttarakhand Power Corporation Ltd., Urja Bhawan, Kamwali
Road, Dehradun (Uttarakhand) for kind information and request to issue necessary
instructions to concem,

B, Execulive Engineer, Uitarakhand Power Corporation Ltd, Rudrapur, for
disconnection of electricity of the unit.

7. Regional Officer (Ifc), UEPPCB, Regicnal Office, Kashipur (US Nagar) for sirict
compliance of above direclions.

8. Dr Rajemdra Singh, ASO to submit the action taken report before Hon'ble NGT by
e-mail.

8,

Consent File/Guard file.
MEMBER s&nﬁﬂxm’

Qv v~
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